7

12. Additional Affidavit

14. Amendement Reply by Respondents
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at Christian Mszcai Coliege Hospital, Vellore

Sead

amounting to h{s 15 000/ -. The contention of

¥ :
E’the Apphcant is that he has already obtained
prior permission for treatment, but his

%eimbursement claim has been rejected vide
letter dated 02.06.2000 {Annexure - F). The
tespondents stated that treatment undertaken
t}iy the Applicant was at his owmn cost and
therefore, the claim of the Applicant is rejected.

;  Heard Mr J.P. Chauhan, learned Counsel
f;,;}r the Applicant and Mr G. Baishya, learned Sr.
4 .G.8.C. for the Respondents. Learned Counsel
f(gz\r take
idstructions.

the Respondents would like to

{ Issue notice to the Respondents. Fost on

- 1001.2007. L\
£ - |

fab)

Vice-Chairman
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the matter on 23.2.67.
Case called. Learned cEm _for the

Applicant is pmscmicmma@mﬁ@lshya,
learned Sr. C.G.S.C. representing the

Respondents  sought lfor a  short
The counsel ror the applicant has

ted tﬁ%’é"%ﬂm%tt aﬁes pon esanltl:c'tc rece;

bhillonng. M laly#/ Furthe:. three weeks

- time is gr ed to rile Written statement,
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23424074 The cuunsel for the applicant has submitted
that the 1st Respondent canwaive the decision of
~ the Respondent No.2,The Chief Conservator of
Forests{C)Government of India,  Ministry of Enviror
No W LS b ! " ‘ ment & Forests,shillong to grant the relief. Furthe
k\b&l : three weeks time is granted to file written sState=
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23.4.2007 Present: The Hon’ble Mr G.Shanthappa Member{.
i
The Hon’ble Mr.jG:.Ray, Member (A)

Case called. Léamed counsel for tha
Applicant is present. Mi. G. Baishya, learned S
C.G.S.C. representing tﬁe Respondents sought f«
a short adjournment as: he has not received
Wise Comments from the concerned Ministry. H
request has been consadelned and three weeks ti
is granted for filing of reply statement.

Call on 17.05.2007.

|
Member (A) l ' Merfiber (
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IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH

-------

O.A. N0.290/ 2006
DATE OF DECISION: 17.05.2007

Shri S. K. Bhattacharjee

....................................................................................... Applicant/s

Shri J. P. Chauhan

................................................................................. Advocate for the

' Applicant/s
- Versus -

U.OIL &Ors.

...................... e e e RESPODA ENE S

Mr.G.Baishya, Sr.C.G.S.C. ~

................................................................................. Advocate for the
' Respondents

CORAM

' THE HONBLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN

1. Whether reporters of local newspapers may be allowed to ){e/s/ No
see the Judgment? '

2. Whether to be referred to the Reporter or not? Y;%o

3. Whether to be forwarded for including in the Digest Being complied at

Jodhpur Bench & other Benches ? Yes/ No

4, Whether their Lordships wish to see the fair copy
of the Judgment? Yeg/ No

Vice-Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
| Original Application No.290 of 2006
Date of Order: This the 17% Day of May, 2007.
 HON’BLE MR.K.V.SACHIDANANDAN, VICE-CHATRMAN

Shri Susanta Kumar Bhattacharjee

Son of Late S.B. Bhattacharjee

Upper Division Clerk ,

Office of the Chief Conservator of Forests {(Central}

Ministry of Environment & Forests, Regional Office,

- (NER), Uptand Road, Shillong-3, Meghalaya. Applicant

By Advocate Mr. J. P. Chauhan, Mr. A. Sarma
-Versus- .

1.  The Union of Indla represented by the Serretary
to the Government of India,
Ministry of Environment and Farest,
Paryavaran Bhawan, CGO Complex,
Lodi Road, New Delhi-110002.

2. The Chief Conservator of Forests©
Government of India
Ministry of Environment & Forests,
Regional Office
(NER), Upland Road, :
Shillong-3, Meghalaya. Respondents

By Mr. G. Baishya, 5r.C.G.S5.C.
ORDER (ORAL)

SACHIDANANDAN, (V.C.);

The applicant is working as Upper Division Clerk (UDC in short)
in the office of the Chief Conservator of Forests, Ministry of
Environment & Forests, | Regional Office, (NER), Shilleng. The
applicant has gone to Christian Medical College & Hospital, Vellore,
2000 and received tfeatme;nt for certain éiimen ts. The averment made
in this O.A. is that as per the Government of India Circular dated
02.03.1993 it has been clarifiéd that the medical treatment at CMC &
H, Vellore, for cases in general is admissible if referred to by the

Director Health Services of the State. According to the applicant, as
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per Circular communicated by the Director of Health Services (88)
{Annexures AB, & C) the applica;zt has submitted his medical bills,
amounting to Rs. 15,000.00 (approx)together with TA/DA for Jjourney
to Vellore and back to Shillong on 02.05.2000 before the respondents
for reimbursement. But the respondents rejected the medical claim of
the applicant vide memorandum dated 02.06.2000 on the ground that

Central Government officials are eligible for treatment in Vellore only

for Cardio thoracic and Neuro Surgery. The applicant submitted

repeated representations before the respondents. As the

- representation dated 30.06.2000 was yet to be disposed of by the

respendent No.l, the appljcant submitted fresh application on
18.08.2005 as well as on 27.02.20086 (Annexures J and J-1). According
to"the éppiicant, the rejection of his medical claim is not based on rule
framed by the Government of India. Being aggrieved the applicant has

filed this O.A. seeking the following reliefs:-

“In the premises aforesaid, it is most respectively
prayed that Your Lordships may be graciously
pleased to admit this application, issue necessary
notices, call for the records of the case and after
hearing the cause/causes being shown and upon
perusal of the records, Your Lordships may direct
the respondents to disburse the medical and TA/DA
bills of the applicant relating to this treatment at
CMCH, Vellore which was duly referred to and
recommended by the competent authority vide
communication dated 17.05.1999, alongwith interest
and cost, and/or be pleased to pass any such further
or other order/orders as Your Lordships may deem
fit and proper.”

2. I have heard Mr. A Sarma learned counsel for the
applicant and Mr. G. Baishya, learned Sr.C.G.S.C. for the respondents.
The counsel for the applicanf, has submitted rhat he will be satisfied if

direction. is given to the applicant to make a comprehensive

representation before the respondent with a further direction to the

-
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r_esp:)nd;en s to cén siderl his representation and to dispose of the same
within a time frame. Counsel for the Respondents submitted that he
has no objection if such direction is given to the respondents.
Therefore, in t}ie interest of justice, this Co__urt directs the applicant to
make a comprehensive representation along with a copy of the QA
before the 2™ respondent and on receipt of such_representation, the
said respon&ent or any other competent authority shall dispose of thé
same with a speaking order within a time framé of three months from
the date of receivpt of this order.

The O.A. is accordingly, disposed of. There shall be no order as

{(K.V.SACHIDANANDAN)
VICE-CHAIRMAN

{o costs.




)  CHNTRAL . ADMINTSTRAT IVE  TRIDJNAL

QUWAHATT DBENCH: .

SRI GINAL AFPLECATION NO, OQ“QL@/(.Q,@

" a) Name of tﬁe_Applicat:« Q_V\J¥K~¢waaﬂbu1ﬁ&/ .

b} Respondants i~ Union of India & Ors

¢} No, Okapplicant(s),:—

6.

Te
8.

9. .
15,

11l.

12,
13,

15,
16,

17,
18.
19.
2,
21,
22,
23,

. Is the application is the proper formi~= ngéNG?

sWhether name & desription and address of the all papers been

furnished in cause title - Yes/ N

Has the application puen dully signed and varified 2~ Yes p No<

Have the Copies duly signed 2~ Yes / Y. _

Have sufficiant number of copieé of the application been.filed:-Y?ELNﬁl

Whether all the annexure parties ar impleaded :=Y2S/NO..
dhether English translation of ducuments in the Ldnguage ¢ Ye;LN6T

75 the applieation is in time - Yes/Not

Hés £he Vakalatnama/Memo of appearance/Authorisation is filed:—Ye;LNfﬂ
Is the application by TrO/ DD/ For Rs: 57 = Q,g@q %Q’}?)Y

Has the application is maitanable 3- Yes/ M. |

Has the Impugncd orcer original duly attested been filed‘ﬁ”Yés/4o£~“
Has the ligible copies »f the annexures dully attested filed:—Yes/Néa
Has the Index of ducuments been filed all availables- YespNO.

Has the required number of envoloped bearing fyll address of the
respondants been filed = Y&sé/Ng.

Has the declaration as required by item 37 of the formi- Yes/No.
Whether the relief sought fpr ariwmes out 55 the single 3~ YGS//Néa
Whether the intsrim relief is prayed for = Yas/ o

In case of condonation of delay i: Filed is it supported :eY%ELNG.
Ahether this Cass ¢an be heard by Single Bénch/aiyisiﬁnhgench;

Any other pointi- '

Result of the Serutiny with jnitial of the Scrﬁz;:zL:lerk the | 105A

application is in Oséiiipdlmjy¢'ﬁybk i% o
7\,\)\042 |

Rp et | e
SECTION S YR (1) | M%ﬂ ! |




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH : GUWAHATI.
[An application under Section 19 of the Administrative Tribunals Act, 1985]

ORIGINAL APPLICATION NO. 9‘9(0 OF 2006.

Sti Susanta Kumar Bhattacharjee " ..APPLICANT.
-Vs-
The Union of India and Ors. ....RESPONDENTS.

LIST OF DATES.

Date Particulars
02-03-1993 Central Govt. clarification regarding medical treatment at

CMCH, Vellore. ANNEXURE-A Pg. 41-12.

07-06-1993 State Govt. Communication regarding medical treatmefit
outside the state. ANNEXURE-B Pg. 13:

17-05-1999 Approval granted to the applicant to avail treatment at
. CMCH, Vellore. ANNEXURE-C Pg. 14,

02-05-2000 Medical bills together with TA/DA for journey to Vellore and
back to Shillong, submitted before the authority concerned.
ANNEXURE-E Pg. 1¢.

02-06-2000 Medical bills, submitted by the applicant, rejected.
ANNEXURE-F Pg. 1.

30-06-2000 Representation filed before respondent No.1 against the
~ against the order rejecting his claim for medical
reimbursement. ANNEXURE-G Pg. 12-19.

18i03:2005 Official communication regarding settlement of the
applicant’s medical bills. ANNEXURE-1 Pg. 24.

14-03-2006 Applicant informed that his representation against the rejection
of his medical bills, has also been rejected. ANNEXURE-K Pg. 2,%.

Signature.



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH : GUWAHATL

[An app

ORIGINAL APPLICATION NO. 20 OF 2006.

Sri Susanta Kumar Bhdttacharjee .. APPLICANT.

-Vs-
The Union of India and Ors. ..RESPONDENTS.
INDEX.
S1.No. Particuldrs of Documents Annexure No. __Page No.
1. Original Application 1-9.
2. Vefification | 10.
3..  Central Govt. communication dated 02-03-1993 A 11-12.
4. State Govt. communication dated 07-06-1993 B 13,
5. Letter of apptoval dated 17-05-1999 C 14.
6. Letter dated 12-01-2000 D 15.
7. Forwariding letter submitted alongwith the bills ~ E | 16.
8.  Memo. dated 02-06-2000 rejecting the bills F 1%.
9.  Representation dated 30-06:2000t0R-1 G 19-19
10.  Reminder applications H [Seriés] 20-23.
11.  Coinjiiunication dated 18-03-2005 I 24
12.  Applications seeking disposal of representation J,J-1 25 26 .
13.  Merto. dtd. 14-03-2006 rejecting the representation K 27.
14.  Request for rettirning the original bills L,L-1 28,29.

Q. K, RHATTHAHARIEE

Signature of the applicant

For use in the Tribunal’s office

Date of filing :-
Registration No.

lication utider Section 19 of the Administrative Tribunals Act, 1985]

W



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
i GUWAHATI BENCH : GUWAHATL

|
A
APP,LI;CATION UNDER SECTION 19 OF THE ADMINISTRATIVE 3
TRIBUNALS ACT, 1985. e

ORIGINAL APPLICATION NO. 290 or 200

Shri Susanta Kumar Bhattacharjee

Son of Late S.B. Bhattacharjee

Upper Division Clerk

Office of the Chief Conservator of Forests (Central),
Ministry of Environment & Forests, Regional Office,
(NER), Upland Road, Shillong-3, Meghalaya.

e APPLICANT.

-VERSUS-

1. The Union of India, represented by the Secretary
to the Government of India, Ministry of Environment
and Forests, Paryavaran Bhawan, CGO Complexs.
Lodi Road, New Delhi — 110 003.

2. The Chief Conservator of Forests (C), Government of India,
Ministry of Environment & Forests, Regional Office

(NER), Upland Road, Shillong — 3, Meghalaya.

..... RESPONDENTS.

~N

e S Tt



DETAILS OF APPLICATION :

1. Particulars of the order against which the application is made :

The instant application is directed against the order dated 14-03-2006
Issued by fh_e tespondents, rejecting the claim of the applicant for
reitiibursement of medical bill for treatment at CMCH, Vellore.

2. Jurisdiction of the Tribunal :
The applicant declares that the subject matter of the order against

which he wants redressal is within the jurisdiction of the Tribunal.

3. Limitation :
The applicant further declares that the application is within the
limitation petiod prescribed in Section 21 of the Administrative Tribunals

Act;1985.

4. Facts of the case :-

4.1 That the applicant is working in the post of Upper Division Clerk

(‘UDC’, in short) in the office of the Chief Conservator of Forests ©),
Ministry of Environment & Forests, Regional Office, (NER), Upland Road,

Shillong-3. The applicant had gone to Chrlstlan Medlcal College & Hospltal .

e
Vellore, during January 2000 and recelved treatment for certain allments

natnely, constlpative spartlc colon adenomalous

e 3

42  Thatit tiay be pertinent to mention here that as per the Government
of India letter No.410-CE 11/1092 dated 02-03-1993 it has been clarified that
medical treatment at CMC & H, Vellore, for cases in general is admissible if

referred to by the Director Health Services of the State.

54

v e
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A copy of the said communication dated 02-03-1993 is
annexed hereto and marked as ANNEXURE ~ A. |

4.3 That the Director of Health Services, Meghalaya, Shillong vide
communi,cation' dated 07-06-1993, clarified -that approval for treatmerit
outside the State including Christian Medical College Hospital, Vellore are
being accorded by the Directorate of Health Services from time to time on
the recofiittiendation of the A.M.A. (Authorised Medical Attendent) or the
head of the Govt. Institutions.

A copy of the said communication dated 07-06-1993 is

annexed hereto and marked as ANNEXURE - B.

4.4 That the applicant was allowed to undergo investigation and
treatment 4t CMC & H, Vellbre by the Director of Health Services,
Meghalaya, Shillong vide communication dated 17-05-1999, alongwith one
escort. Prior to this, the applicant was medically examined in the Civil
Hospital, Shﬂlong and after such examination by the Joint Director of Health
Services (88), Civil Hospital, Shillong, who is the A.M.A. in the instant

case, the case of the applicant was recommended for further treatment at

CMCH, Vell'o_'re. |
A copy of the said communication dated 17-05-1999 is
annexed hereto and marked as ANNEXURE - C.

4.5  That the case of the applicant was referred to CMCH, Vellore by the
Director of Health Services, Meghalaya, Shillong, who is the competent
medical authority of referral C;J,SGS. As per Government’s order, the DHS in
his best medical judgment can refer patient to CMCH, Vellore for
investigation and treatment for other cases besides cardiothoracic and neuro-

sutgery. The applicant before proceeding to CMCH, Vellbre, intimated the

<

—,
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respondents, vide his letter dated 12-01-2000, that he will set out for
treatment during 2" week of January 2000 and requested that he may be
granted ledave accordingly. The applicant was granted leave and he
proceeded to CMCH, Vellore with one escort as recommended by the DHS
and received treatiment there.
A copy of the said letter 12-01-2000 is annexed hereto
and marked as ANNEXURE - D.

4.6 That aftet his return from CMCH, Vellore, the applicant submitted
his medical bills, amounting.to Rs. 15,000.00 (approx.) together with
TA/DA for journey to Vellore and bacl?;("Shilldhg,ﬁ 6353’5-2000, before
the respondents praying for early re-ihbursement of the bills in question.

A copy of the said forwarding letter dated 02-05-2000 is

annexed hereto and marked as ANNEXURE - E.

4.7 That the respondents rejected the medical bills of the applicant vide
memorandutm dated 02-06-2000. The ground for rejection is that Central
Government officials are eligible for treatment in Vellore only for
Cardiothoracic and neuro surgery.
A copy of the said memorandum dated 02-06-2000 is
annexed hereto and marked as ANNEXURE - F.

48 - That against the aforesaid memorandum issued by the respondent
No.2 wheteby the medical bills submitted by the applicant for re-
imbursement, has been rejected, the applicant submitted a representation
dated 30-06-2000, before the resporident No.1, explaining in detail all the
facts and requestinig him to instruct the respondent No.2 for makirig payment

of his'medical bills at an early date.

.
!
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A copy of the said representation dated 30-06-2000 is
annexed hereto and marked as ANNEXURE - G.

49  That finding no response to thé aforesaid representation, the applicant
submitted 4 reminder on 07-04-2003 before the respondents, requesting
them to intimate him about the outcome of the said representation dated 30-
- 06-2000. Thereafter, the applicant filed a number of reminder applications
oh various dates, viz., 28-09-2003, 20-11-2003, 02-08-2004, 17-03-2005,

~ which were duly teceived by the respondents but no action, whatsoever, was

taken.
Copies of the aforementioned applications are annexed
hereto and marked as ANNEXURE — H (Series).

4.10 - That on 18-03-2005 a communication from the office of the

respondent No.2 was sent to the respondent No.l, seeking certain
clarification on the medical re-imbursement claim submitted by the
applicant.
A copy of the said communication dafed 18-03-2005 is
annexed hereto and marked as ANNEXURE - 1.

4.11  That as the representation dated 30-06-2000 was yet to be disposed
of by the respondent No.1, the applicant submitted fresh application on 18-
08-2005 as well as on 27-02-2006. | ‘

Copies of the said applications are annexed hereto and

marked as ANNEXURE - J and J-1, respectively.

4.12 °  That vide communication No. RONE/30/MED/2004-05/5317 dated
14-03-2006 issued by the respondent No.2, the applicant was informed that

the ‘competent atithority’ has rejected his claim for medical reimbursement

e
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fot treatimenit at CMCH, Vellore during February 2000 from spartic colon,
adenomalous polyp. The grounds cited for rejecting the claim of the
applicant were thdt the respondent No.2 noted negative remarks while
forwarding the tequest of the applicant for medical reimbursement to the
respondent No.1. Again it was cited that since the respondent No.1 has not
accorded approval despite reminders from the office of the respondent No.2,
the claim of the applicant for medical teimbursement was rejected.

A copy of the communication dated 14-03- 2006 is

annexed hereto and marked as ANNEXURE - K.

4.13  That the applicant thereafter requested the réspondent authority vide
his letters dated 24-04-2006 and 01-11-2006 to return the entite medical
bills/TA Claim bills which were earlier submitted in original but the same
ate yet to be returned to him.

Copies of the said letters are annexed hereto and marked

as ANNEXURE - L and L-1.

‘4.14 . That the aforementioned communication dated 14-03-2006 is self-
contradictoty inasmuch as the ground for rejecting the claim of the applicant
for medical reimbursement were due to negative remarks by the respondent
No.2 while forwarding the claim to the respondent No.1. While on the other
hand, it has been cited that the respondent No.1 has not accorded approval
despite several reminders from the office of the respondent No.2, so the
applicanj[’s claim was rejected. The said communication is also not in
-accordance with the Government of India’s circular holding the field as well
as the citcular issued by the Director of Health Services, Meghalaya,
Shillong. The claim of the applicant for medical reimbursement of his bills
cannot be rejected on any of the grounds cited by the respondents.

Therefore, he has approached this Hon’ble Tribunal for a direction towards

EL

2
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the respondents to consider the claim of the applicant in accordance with law

anid release his medicals bills at an early date.

5. Grounds for relief with legal provision : . ,

5.1  For that the case of the applicant for medical treatment at the CMCH,
Vellore was recothmended by the competetit authority, namely, the Director
of H‘ealthj: Services, Meghalaya, Shillong, therefore the respondents ought
not to have rejected his claim for medical reirﬁbursement simply on the
ground that Central Government officials are eligible for treatment at
CMCH, Vellore only for cardiothoracic and neurosurgery and not. for

constipative spartic colon adenomalous.

5.2 , For that the respondent never disputed the correctness or otherwise of
the directions contained in the Govt. letters dated 02-03-1993 and 07-06-
1993, therefore they cannot in legitimate exercise of power reject the claim
of the applicant for medical reimbursement made on the vbasis of the

aforesaid fwo letters.

5.3  For that the respondents took long 6 (six) years to dispose of the
reptesentation filed by the applicant against the order rejecting his claim for
medical reitnbursement although in terms of Govt. of India, D.O.P.T., O.M.
No. 28034/6/2002-Estt(A), dated 11-01-2002, a representation made by an

employee should be disposed of within a maximum period of six weeks.

5.4  For that the order disposing of the representation against the rejection
of the applicant’s claim for medical reimbursement, suffers from non-
applicatioi of mind and is contrary to the directives contained in the

aforesaid letters dated 02-03-1993 and 07-06-1993. It is quite unfortunate

MRS
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that the reépo‘ndents are engaged in putting the blame on each other while
going for disposal of the applicant’s representation, oblivious of the hardship

suffered by the applicant for all these years.

5.5 That the respondents ought to have considered the case of the
applicant in terms of the Govt. of India’s directives contained in the
communicdtion dated 02-03-2003 wherein it has been clarified that medical
treatment at CMCH, Vellore, for cases in general is admissible if recbgnized
by the concerned State Government, represented by the Ditector of Health
Services, Meghal‘aya, Shillong, in the instant case. The Director of Health
Services, Meghalaya, Shillong allowed the applicant to undergo

~ investigation and treatment at CMCH, Vellore vide order dated 17-05-1999

after receiving due recommendation from the AMA, who is the Joint
Director of Health Servises (SS), Civil Hospital, Shillong. Therefore, the
respondeﬁts catinot reject the medical reimbursement bill submitted by the
applicant on the ground that central Government officials are eligible for

treatment at CMCH, Vellore only for cardiothoracic and neurosurgery and

. tiot for the ailments suffered by the applicant.

6. Details of the remedies exhausted
The applicant declares that he has availed of all the remedies available

to him under the relevarit service rules.

7. Matters not previously filed or pending with any other court :
The applicant further declares that he had not previously filed any
application, writ petition or suit regarding the matter in respect of which this

applicationi has been made, before any court or any other authotity or any

\/S;M g Mg\m—{()h_,



-9.

other Bench of the Tribunal nor any such application, writ petition or suit is

pending befote any of them.

8. Reliefs souglits :

In the premises aforesaid, it is most respectfully prayed
that Your Lordships may be graciously pleased to admit this
application, issue necessary notices, call for the records of the
case and after hearing the cause/causes being shown and upon
perusal of the records, Your Lordships may direct the
respondents to disbufse the medical and T.A./D.A. bills of the
applicant relating to his treatment at CMCH, Vellore which was
duly referred to and recommended by the competent authority
vide communication déted 17-05-19999, alongwith interest and
cost, and/or be pleased to pass any such further or other

order/orders as Your Lordships may deem fit and proper.
And for this act of kindness, the humble applicant as in dutybound, shall
ever pray.
9. Interim order, if any prayed for : Nil.

10. Particulars of Bank Draft/Postal Order : 1.P.O. No.28G 932735
dated 20-11-2006 for Rs.50/- ( Rupees fifty only) is enclosed.

11. List of enclosures : As stated in the index.
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VERIFICATION.

I, Shi‘i Susanta Kumar Bhattacharjee, son of Late S.B. Bhattacharjee,
aged about 48 years, working as Upper Division Clerk in the Office of the
Chief Conservator of Forests (Central), Ministry of Environment & Forests,
Regional Office, (NER), Upland Road, Shillong — 3, Meghalaya, do hereby
verify that the contents of paragraphs 2,3,4,6 and 7 are true to my personal
knowledge and paragraph 5 believed to be true on legal advice and that I

~ have not suppressed any material fact.

And 1 sign this verification on this the,z@"‘ziay of Novermber, 2006 at
Guwahatli. i

' \@/}\Aﬁrda/‘\\h (%Lrngg v ”
Date: 23 -1/~ ot ;i

Place : Guwahati. A Signature of the applicant.
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Sirc,

1396-58,

cases, He has referred me to CMCH Vellore, As per Govt's order,

15-

The Conservator of Forests{C),
Govt of India, Min of Env & Forests,

Regional Office(NER),

Shillong-3,

( Through Proper Channel )

AricerurE=D

12-1-2000,

Date 3

MEGHALAYA ,

SELF TREATMENT =~ REFFERRED BY DHS,

H

I invite a reference to ynur letter No RO—NE/Mee/99-OO/
dated 22-~11-99, '

Lt

In this connection° I bcg Lo state that
my case was referred to C .CH, Vellore, by the DHS, Meghalaya,

Shillong, who is the’ Competent Medical Authority of referral

the DHS in his bhest medical judgement can fefer patient to

CMCH Vellore'for Investigation and treatment for other cases

besides cardisthoratic and neuro O=surgery, Kindly re%*r C&AG
Govt of India letter No, 410-CE II/1092 dated 2-3—93(cOoy

cneland
7~ 6—93(

informed that I uhall set out for treatment durlng 2nd weaz% of
January 2000 as

case in the light of clarification given by - C&AG of. India and.
letter of DHQ, heghelaye dated 7 6 93

and (ii) DUS's lettex No. VSﬂ/C/MisC/l,Bo/“GGZ
Spy oncloswd) The

b

.

¢

e A

per leave approved/belng aﬁproved°

"

‘ Mv case wao r@felrtd by the DHS who" is ‘the comuutent
mecdical duthority Jn mattere of referral caoeso,Further."t_is

RS

Y

A

IL io therefore, recquested to kindly consider my

L .

with reg ardl

As stated,

dated ‘
ane are*enclosed herewith aSCKﬂLVxﬂigkl

e

i
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JREATUENT - REFERRED BY DHS, MECHALAYA.
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presentalion under refnrance has not been: refected by awy
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Gavernment of India
Ministry of Environment & Forests
N.E. Regional Qffice
Shillong

RONE/MED/9G-00 }{f/ ¢

Memorandum

‘ Referepce  your letter dated 2.5.2000 in which a claim
{or trestment at’ CMC&H, Vellore, was submitted by vyowuw. Your
attention is drawn Lo this office letter of even number dated
22.11.99 in which vour request for treatment at CMC&H, Vellore,
for  constinative stertic colon adenomalous at CMC&H Vellore was
aaspecially rvejeeabd, as the Central Government officials are
eligible for tLreatment iwn.Vellore eonly for Cardlnthnravlc -and

neuro urd"rV. When vou submitted your request Tor the same agﬁ?ﬁ
op 1%.1.2000 and FeprETErted in per§on you were informed hoth N

the CF in his eapacilty as Hend of Qffice and CCF in his capacity
of Uead of Denartm-nt, that you are not eligibhle under the rules
for breabtment  at . CMCSI, Vellore for your ailments. You then
reguent ed for permission to #o Lo Vellore for treatmeat at your
own ost  which _was accaepled and  vou were qﬁﬁﬁ?ﬁﬁ'““rbav%
accordindly. Your oleim now for feimbdrsenentd of pedicel’ hill' for
that treatment at Vellore is, Lhere;n%ﬁ ‘TP)P#LPQ ‘as baselpss and
contrary to ruleg ‘ :

LT, Darlnngﬁ
Jt Dxrv or & Head of Office

.

//' Shiri 8.K. Bbhat Lachar je -, LDC(H/T)
MoEF, RO, Shillong.
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rccogntaed by the Statc Govt of lcgha]cya-

.ANNEXURE- G

"’ lg o ‘v SWLI\G%‘

o S %TQ%-GPZW

| v ) O—L— 0)
 The Sacrctary to thc Govt of Indta : (@ 3 é,'ZG“

| Hintstry. of Anvironment and Foraats. : .
o Paryaveran’ Bhavm, ‘0G0 Complex, - | . :
BIREAN r‘Lodt Road, JEF DE’LHI - ”L_O_Q

S P v SULREE U R it e S

( fhfpugh_ Pé"qut"f thwul ‘~ )’ -

Sud: | rREA mm' OF SELF REFERRED BY ME szaroa :
S ,op' HEALTH SERVICE LIZJ WEGE .

Respeated Str, '

AI.- . I beg to enclose a copy of my Jcttor datcd

12—1-2000 to. the Gonservator of Forests(C), Hin of =
Bnp & Foreste,. Regional Offtcc{ﬂER). Shtllouamarkcd
AW'EIIIRE - '4') whtoh will . 8peak for ttac.lf. ds muld

»ba seen them,from that t?ae G&AG of Indta. tn Ma Ictter
. Ilo. 4;0-03.1:/10..92(&:: 2/2/(:40/21) daeod 26‘-2-93(¢opy
o cnoloacd. Hcrkcd AIIIEIURE '8') ku clartftod that
o modtcal tucatlmzt at am.' Eocpital. rolzorc, fcr caaca tn
: .gmaral is adntactblc 15 g rafcrrcd to by the DUS of the
- State. It would de seen /rom the MS. Heghalaya, Shtnona. ‘

No. dsi/1/C/uIsC/86/9662 dated 7-6-1993(Copy enoloséd, .
Harked ANNEXURE - °C') that CNC Eonpttal. ranorc. u g

: MR VI

2. , Acoordinpzy. ny oan for nadtcal treatment at -

the cya Hosptta.l, Vellore, waa racmend¢d by the DEs,:

Heghalaya, vide Dﬂs'o_ﬁcghalayaeﬂm—oaag mgr o,
asu/( T)/¢/2/93/Pr(1) /9235 dated 77—5-199.9( dopy «mcloud

‘Barkoed - ANHEXMRR 'D’)

3. After getitng the rcfarral reconacndattoa of |,
the DAS, l!ophalaya, Shillong, for my treactment at ths |
CHC Hospttal, Vellore, I applied for leave to Y :
authoritics tn the HOEF, Regional 0/ftce(¥ER), Shtllong,
end my leave was granted. Accordmgzy. I vent to Ve,lzorc
with one escoré cs racommdcd by thse D&S, and raccwcd
ti'eatnent in the CHC Hospital, Fellors.

Cerfibiod fo Ge bron Copy

YR
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To

Sub:

Ref:

Sir,

N

- 20 - ANNEXURE- H (Swisd) .

The Addl Director,

-& Head of Office,

MOEF, RO(NER),

Shillong-3.

Non-payment of Medical Bill(Referral cases).

My representation dated 7-4-2003.

With due respect, I am to state that I made a representation to

the Ministry of Environment & Forests, Govt of India, New Delhi in my

letter dated 30-6-2000 in the subject matter aforesaid through your office. }
By now, a period of about three years has been passed, but no order on my

representation has been communicated to me. The non-payment of my

medical bill for amount approx. 10/15 thousand for all these long period of

three years has caused me undue financial hardship.

I, therefore request you kindly to look into the matter and to

communicate to me the order on my pending medical bill.

| M )9—&-3 ~¢j

g7 @

0

With regards,

',
/'4 iary N % 7
/ D h /d} /“-nuel {JJd-)
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To Date: 20-11-2003.
«/ﬁle Chief Conservator of Forests(C),
Govt of India, .
Min of Env & Forests,
RO(NER), Shillong-6,
Sub: Non-receipt of Medical Bill(Referral cases).
Respected Sir,

I beg to invite your kind attention to my representation dated 7-4-2003
and subsequent reminder dated 28-9-03(Copy enclosed) on the subject
indicated above, and to state that no reply to my representation has yet been
given when a period of more than six months has passed.

2. Under Govt of India, Deptt. of Personnel & Trg, O.M.
No.28034/6/2002-Estt(A) dated 11-1-2002, a representation by Govt
employee should be replied to within a period of 3(three) months. The same
O.M. also lays down that final reply sent to a Govt servant on his
representation should be self contained and cover all the points raised by

him. It would be seen that I made my representation on 30-6-2000 and by
jnow a period of about three and half years has passed without any order

_having been communicated to me, till date.

I, therefore, request you kindly to look into the matter and to
communicate to me the order on my pending medical bill.(Medical treatment
was undertaken at CMCH, Vellore, as Referred by C/Authority of the
Govt.). ‘

With high regards,

Dtary No.....L.3.8.0
Date...22..?././.!../..o..;...........

. GOVT OF INDIA
Ministiy of Envirenment And Forest
Regienai Offlce, ShiNeng

-



To Date: 2-8-2004.

The Deputy Conservator of Forests(C)
Govt of India, Min of Env & Forests,
Regional Office, (NER), Shillong.

Sub: Non-receipt of Medical Bill (Referral cases).
Sir,

I beg to invite your kind attention to my representations and subsequest
reminders on the subject indicated above, and to state that no reply to my
representatlons has yet been given when a period of long months/years has passed.

I, therefore, request you kindly to look into the matter and to communicate

to me the order on my pending medical bill(Medical treatment was undertaken at
CMCH, Vellore, as Referred by C/Authority of the Govt.)

Yours faithfully, :
~r
(SKBh charjeeb

Y

GVT OF IMDIA

Mini- Yy o Enc, gy Wt And FOM

Ra. mnas u..lu SMHong

aN
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To ‘ Date: 17-3-2005.

The Addl.Director,

& Head of Office,
Govt of India, MOEF,
RO(NER), Shillong.

Sub: Non-receipt of Medical Treatment Bill.(Referral cases)-information reg.
Ref: . (1) My representation dated 30-6-2000.

2) -do- dated 7-4-2003.

(3) -do- dated 20-11-2003. .

4) -do- dated 2-8-04.
Sir,

Referring to the above, I beg most respectfully to invite your kind attention to
my representations(submitted with all relevant papers earlier) and subsequent reminders
on the subject indicated above, and to state that no reply to my representations has been
received till date.

I was sent to undergo medical treatment at CMCH, Vellore, as referred by the
Competent Medical Aythority, DHS, Meghalaya, Shillong. ( A copy of Iletter
No.MSM(T)/C/2/93/PF(1)9285, dated 17-5-99 is enclosed for ready reference), and
necessary leave was duly sanctioned for the purpose.

I, therefore fervently request you to kindly look into the matter and arrange

for re-imbursement of medical expenses incurred b7 me for which I shall remain grateful
to you.

With regards,
Yours faithfully,
Enclo:  As stated. W (5?
( S K Bhattacharjee )

.@m...,../?/é / 0 'S\
0V R e TP
Hnlotry e Envivonn.unt And For
[3oghezn Gfilen, Shithon~



e -2 4 _ ANNEXURE -T
ufaor e g« HAEH
gafar it wrafer
GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT AND FORESTS
NORTH EASTERN REGIONAL OFFICE

Registered/Speed Post.
No.RONE/30/MED/2004-05/4 [ Date: 18-3-2005.
To
Shri A K Johri,
The Director (FC),
Govt of India,

Ministry of Environment & Forest,
Paryavaran Bhavan, CGO Complex,
Lodi Road, New Delhi-110 003.

( For kind attention to Shri R K Dutta, T.O.)

Sub: Clarification regarding Medical re-imbursement Bill of Shri S K Bhattacharjee,LDC, of
this office.

Ref: This office letter dated 14-10-2004.
Sir,

I am directed to refer the above subject and request you to kindly provide
necessary clarification on the Medical Re-mbursement. Claim submitted by Shri S K
Bhattacharjee, to this office on account of his treatment at CMCH, Vellore.

As the matter of disposal has been delayed substantially and Shri
Bhattacharjee has given several representations, it is requested that the matter may be
vetted on priority and clarification provided to this office.

Yours faithfully,

W
v v~
( V P Upadhyay )
Addl. Director & HOO.

srqdogy A, emgHE, REnr — 793 003
UPLANDS ROAD, LAITUMKHRAH, SHILLONG - 793 003
TR Tl (D364} 2227673, 2227928, 2227565, 2225723, 2502278; %Fa/Fax - (0364) 2227673; S/ amail - mefderfishiten oo

Carheed b be Frun copy

M}QQ};
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To ' Date: 18-8-2005.

The Chief Conservator of Forests(C),
Govt of India, Min of Env & Forests,
RO(NER), Shillong.

Sub:  Non-receipt of Medical Bill(Referral cases.).
Ref: My representation dated 2-8-04 including earlier representations.

~ Respected Sir,

I beg to invite your kind attention to my representations and subsequent reminders
on the subject indicated above, and to state that I have not yet received my medical
bills(as referred by C/Authority of the Medical Department of the Govt).

I, therefore, request and pray your honour to kindly look into the matter and
arrange for necessary re-imbursement of my long pending medical bills for which I shall
remain grateful to you.(Medical treatment was undertaken at CMCH, Vellore, as referred
by C/Authority of the Govt, and necessary leave was sanctioned for the medical
treatment).

With high regards,

&

&YH&‘;‘&“{ ’h be 'F'\(LM Cs 5~



- 26- ANNEXURE - T4

To ' Date: 27-2-06.

The Addl.Director
& Head of Office,

MOEF, RO(NER),
Shillong.

Sub:  Non-payment of Medical Bill on referral cases. The case was referred

by the Competent Medical Authority of the Government( Copy enclosed
for ready reference).

Sir,

In the subject matter mentioned above, I beg to invite your kind attention to my
representation dated 17-3-2005. By now about one year has passed, but no order on my
representation has yet been communicated to me. Under Govt of India, D.O.P.T. O.M.
No.28034/6/2002-Estt(A), dated 11-1-2002, a representation made by an employee
should be disposed off within a maximum period of six weeks. I beg to bring my case to
your kind perusal noticé and most earnestly request that you would be Kind enough to ~
have my case look into and consider to arrange for necessary payment at the earliest and

blige.
Yours faithfully,  ,
.
( S K\BhHfacharjee )

With regards,
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- A F- ANNEXURE - K

Government of India
Ministry of Environment & Forests
North Eastern Regional Office, Shillong

No.RONE/30/MED/2004-05 |53 17 Dated 14-3-2006

To
Shri S.K. Bhattacharjee, LDC
MOoEF, Shillong

- Sub:  Claims for medical reimbursement — regarding.

With reference to your representation dated 18-8-2005, I am directed to state that
you claim for medical reimbursement for treatment at CMCH, Vellore during February,
2000 from spartic colon, adenomalous polyp has been rejected by the competent
authority. This is in reference to decisions of this office vide memorandum
No.RONE/MED/99-00/198 dated June 02, 2000 and also with regard to the negative
remarks _noted, by the Chief Conservator of Forests (C) in hls%t’&;__
No. RONE/N’EDICAL/I999 00/417 dated August 7. 2000 ‘at Para 3 “while“forwarding
your request for medical relm ur-sexx;snt fo the Mlmstry ‘The™tequest has also been
rejected on the grounds that MOEE,New Delhi has also not accorded approval date

despite several reminders by thisofice. This i isfor your kind information. ﬂ‘{ 71/ ”&V p
P

W&’ ; é Yours falthfully,

i

ro (R.L. Sanga)
Deputy Conservator of Forests (C)
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-29- ANNEXVRE- L.

To ' Date: 24-4-2006.

The Deputy Conservator of F orests(C)
& Head of Office, MOEF(RO), NER,
Shillong.

Sub: Claim for Medical Re-imbursement-regarding.
Ref: Your letter No.RONE/30/1\/Ied/2004-05/5317, dated 14-3-2006.

Sir, : :
Referring to the above, I am to request you to kindly arrange to return
my all original Medical Bill/TA Claim Bill(annexed with original relevant
receipts) as it was told me during last meeting that the original ones would
be returned to me for pursuing further if desired.

With regards,
Yours faithfully, ,
(SK Bh%
A
3
Glary Ro
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-29- ANNEXVRE- L1,

To

! Date: 1-11-2006.
The Head of Office,
Govt of India, Min of Env & Forests,
Regional Office(NER), Upland Road,
Shillong-3. -
Sub: Non-receipt of Medical Bill.
Sir,

With reference to your office letter No.RONE/30/Med/2004-05/5317, dated
14-3-2006, I have the honour to inform that I have not yet received my original papers of
medical Bill/TA Bill etc. submitted in the past which may be required for persuation to
higher authority for consideration of reimbursement of medical treatment claim as
advised. In this respect, kindly refer my application submitted earlier on receipt of office
letter dated 14-3-2006. It is requested to kindly look into the matter and arrange to return

- my all papers including medical Bill/TA Bill(with original receipt) submitted earlier so as
to enable me to pursue higher authority for re-imbursement of medical treatment claim
lying pending for long years. ‘

An early action in the matter is solicited.

With high regards,
Yours faithfylly,

Olery ﬁo/...Z.Z;Z-J
Date..,/.{.},A-.‘.m./nm.éﬁlj vof

GOVT OF [IMDIA
®@inistiy o1 Enviionrmient And Ferest
8eglenel Ofiice. Shillong
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